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ORDER 
CA No. 702/ND/2019 

This is an application filed by Resolution Professional seeking withdrawal of IB 

No. 112/ND/2018.  Learned Counsel for the Resolution Professional states 

that in the 4thCoC Meeting, the sole CoC Member being the Operational 

Creditor M/s SRS Limited (now in Liquidation being represented by Mr. 

Saurabh for Liquidator of M/s SRS Limited) passed Resolution to seek 

withdrawal of IB-112/ND/2018 for the reasons recorded in the minutes.  

Learned Counsel for the Resolution Professional states that the company does 

not have any assets and various proceedings against the company by statutory 

authorities are in progress.  Learned Counsel states that Resolution 



Professional has also filed the statement with respect to pending fees.  The 

copy of minutes and the additional affidavit of Resolution Professional are on 

record.   

Considering the submission made and documents on record, we allow the 

application, thereby allowing IB-112/ND/2018 to be withdrawn and disposed 

of.   

Resolution Professional is allowed to file its claims before the Appropriate 

Authority.  
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